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IN THE NATIONAL COMPANY LAW TRIBUNAL 
NEW DELHI BENCH (COURT – II) 

  Item No. 310 
IB-2582/ND/2019 

New IA-1582/2025 
IN THE MATTER OF: 
M/s. Jakson Limited …  Applicant/Petitioner  

             Versus   

M/s. Three C Universal Developers Pvt. Ltd. …          Respondent 

Under Section: 9 of IBC, 2016  
 

Order delivered on 07.04.2025 

CORAM: 
SH. ASHOK KUMAR BHARDWAJ                        MS. REENA SINHA PURI 
HON’BLE MEMBER (J)                         HON’BLE MEMBER (T) 

 
PRESENT:   

 For the Applicant : Adv. Prachi Johri 

 For the RP : Adv. Abhishek Anand, Adv. Karan Kohli, Adv. 

Akshit Awasthi, Adv. Anvita Dwivedi 

                     

Hearing Through: VC and Physical (Hybrid) Mode 
 

ORDER 
 

IA-1582/2025: The prayer made in the captioned application reads thus: 
 

A. “Pass an order directing the replacement of Mr. Rakesh Kumar 

Gupta as the Resolution Professional in the CIRP of Three C 

Universal Developers Pvt. Ltd. 

B. Appoint an independent Resolution Professional to take over the 

CIRP. 

C. Direct a forensic audit of all transactions executed during the 

tenure of Mr. Rakesh Kumar Gupta as RP and into the expenses 

undertaken by him in the CIRP till date. 

D. Refund and restoration of fee taken by Mr. Rakesh Kumar 

Gupta.” 
 

Our attention is drawn to order dated 30.07.2024 passed by IBBI 

(Annexure A-4 to the application). In terms of the said order the RP Mr. 

Rakesh Kumar Gupta has been placed under suspension. The relevant 

excerpt of the order reads thus: 
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Ld. Counsel for the Applicant also placed reliance on the order dated 

25.07.2024 passed by this Tribunal in IA-3148/2024 filed in IB-446(PB)2021. 

The brief order reads thus: 
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The aforementioned order was passed by this Tribunal following the order of 

Hon’ble NCLAT.  
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In the wake of the aforementioned, we are left with no option but to order 

replacement of Mr. Rakesh Kumar Gupta, RP. Ordered accordingly.  

This Bench appoint Mr. Sanjay Kumar Jha (Email ID) 

sanjayjhafcs@gmail.com as Resolution Professional, whose details are given 

below: 

  
IBBI Registration No.  : IBBI/IPA-002/IP-N00684/2018-2019/ 

12031 

E-mail Address  : sanjayjhafcs@gmail.com 

Contact Number  : 9811579790 

 

Mr. Rakesh Kumar Gupta will hand over the charge of the process to Mr. 

Sanjay Kumar Jha forthwith and will continue assisting discharging his 

function as RP. Regarding the forensic audit of the Corporate Debtor, the CoC 

would take a call in accordance with law. Mr. Chaudhary, Ld. Counsel for the 

RP submitted that the Applicant i.e. IDBI Trusteeship Services Limited is not 

even member of CoC, thus cannot prefer the present application. Irrespective 

of the locus of the Applicant, once the RP is under suspension, we find no 

reason not to replace him with another RP. The prayer regarding the refund 

of fees taken by Mr. Rakesh Kumar Gupta would abide by the outcome of the 

forensic audit report, if any, take place in terms of the decision of CoC.  

The IA stands allowed. 
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 (REENA SINHA PURI)                               (ASHOK KUMAR BHARDWAJ) 

        MEMBER (T)                MEMBER (J) 
 

 


